
COMMif'rEE ON PRIVATE MEMBERS' 
BILLS AND REOOLUTIONS 

FIRS'r TO SIXTY-EIGHI'H REPORTS 

(ENGLISH VERSION) 

EIGHTH LOK SABHA 

Legislative Branch-II 

                                  FOURTY-NINE 

Tenth Lok Sabha



COMMl1TEE ON PRIVATE MEMBERS' Bn.LS AND 
RESOLUTIONS - I • t: J 

(Tenth Lot Sabba) ~ 
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I, the CWrman of the Committee on Private Members' Billa and Resolutions, 
..... bcea autboriled by the Committee to prelent the Report on tbar behalf, 
praeat tbiI nirty-third Report. 

2. The Committee met on IS July, 1994 for-

I. Examination of the followiaa Constitution (Amendment) Billa under 
Rule 294(l)(a) of the Rules of Procedure:-

(1) The Constitution (Amendment) Bill, 1994 (A .... ,.",.,., 0/ EiI"''' 
Scltedule) by Sbri GeorF Fernandes. 

(2) The Constitution (Amendment) Bill, 1994 (Amen""" 0/ .rtide 
41) by Sbri M. Krisbnaswamy. 

(3) The Constitution (Amendment) Bill, 1994 (1n.mti0ll 0/ MW ."ide 
1604) by Shri Chitta Buu. 

(4) The Constitution (Amendment) Bill, 1994 (Amendmm' 0/ .rlide 
73) by Shri Chitta Buu. 

(S) The Constitution (Amendment) BiU. 1994 (Ameulmell' 0/ .rla 
356) by Shri Chitta Buu. 

n. a .. ification and allocation of time for dilcuaion of Billa (ville 
Appendix) under clauses (b) and (c) of Rule 294 (1) of the Rules of 
Procedure. 

E .... nalloa of CoaItIbllIoII (A ....... I) ..... 

3. The Committee considered the Bills and arrived at the followin, findinp u 
a rault of their eumination of the BOII:-

FIadJap of tile CoauDIltee 

(1) The Constitution (Amendment) Bill, 1994 (Ame ....... ' 0/ &g"''' ScMdllk) 
by Shri Gcorae Femandel. 

The Bill ICeks to amend the Eiahth Scbedule to the CoDltitutioa witb a view 
to indudina "Tulu" Ian,ua,e in it. 

After COIIIidcriaa aU upec:ta of the Bill the Committee recommend tbat the 
member may be permittee! to moyc for leave to introduce the Bill. 

(2) The CoIIItitution (Amendment) BiU. 1994 (A~' 0/ tll'li&1e 41) by 
Sbri M. Krilbnuwamy. 

TIle BiIIlCCb to amead article 41 of the Couaitutioa with a view to providin, 
that the State 1IIa1I. within tbc Iimill of ill economic capacity and development. 
make cffecIivc provilioils for ICCUriaa the ript to bolllia, to aU citizens. 

Alter CIOaIidcrin& .u upectl of the Bill. tile Committee rccoaamend thai the 
IIIOIDbcr may be pcnaitted to moyc for leave to introduce the Bill. 
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(3) The Constitution (Amendment) Bill, 1994 (lrwrtion of new tutkle 16A) by 
Shri Chitta Buu 

The Bill ICeD to insert a new article 16A in tbe <;:onstitution with a view to 
providin, for raervation of thirty per cent. of appointments or poIII in favour 
of women in ICI"Vicca under the State. 

After conaidcrin, aU aspeets of tbe BiD, tbe Committee recommend that the 
member may be permitted to move for leave to introduce the Bill. 
(4) The Coutitution (Amendment) BiD, 1994 (Anamdment of .nicle 73) by 

Shri Chitta Buu. 
The BiD ICCb to amend artide 73 of the Constitution with a Yie1¥ to providin, 

that no treaty or qrecment shall be implemented una it is ratified by both 
HoUles of Parliament. 

After considerin, all aspcctl of tbe Bill, the Committee recommend that the 
member may be permitted to move for leave to introduce the Bill. 
(5) 'The Constitution (Amendment) Bill, 1994 (Amendment of artick 356) by 

Shri Chitta Buu. 
The Bill aecki to aIQCnd article 356 of the Constitution with a view to 

providin, .that if the Government of a State is not carried on in accordance with 
accular principles u enshrined in the Constitution, it ahall be deemed to be the 
failure of constitutional machinery in the State. 

After conaiderin, all upects of the Bill, the Committee recommend that the 
member may be permitted to move for leave to introduce the Bill. 

Claulftcatloa aad aIIocatioa 01 time to Billa 

4. The Committee then considered classification and allocation of time to 
thirteen Bills specified in Appendix. 

S. After considerin, all aspeets of the Bills, the Committee recommend that 
the followin, Bills be placed in cate,ory 'A':-

(1) The Welfare of Physically Handicapped Persons Bill, 1994 by 
·Shri B.L. Sharma Premo 

(2) The Indian Penal Code (Amendment) Bill, 1994 (Amendment of 
Itction 354) by Shrimati Saroj Dubey. 

(3) The Code of Criminal Procedure '(Amendment) Bill, 1994 (Amend-
ment of section 125) by Shrimati Saroj Dubey, 

(4) The Bonded Labour System (Abolition) Amendment Bill, 1994 
(Amendment of section 2. elC.} by Shri M, V. V .S. Murthy. 

(5) The Child Labour (prohibition and Resulation) Amendment Bill, 
1994 (Amendment of lection 2. etc.) by Shri M.V.V.S. Murthy. 

(6) The Compulsory Education Bill. 1994 by Sbri M.V.V.S. Murthy. 
(7) The Crop Insurance Scheme Bill, 1994 by Shri M.V.V.S. Murthy. 
(8) The Declaration of Assets by Civil Servants Bill. 1994 by Shri K. 

Ramamurthy. 
(9) The Conslituent Assembly Bill, 1994 by Shri K. Ramamarthy. 
(10) The Family Plan nine Bill, 1994 by Shri Ankushrao Raoubeb 

Tope. 
The Committee further recommend that the remainin, three Bills be placed in 

cateaory 'B'. The-Committee recommend allocation of time for cacb of the Bills 
II shown in column 5 of the Appendix. 



3 

. RecoIDIIleIIdadoas 

6. The Committee recommend that-
(i) Sarvasbri George Fernanclcs, M. KrisbnlSwamy and Chitta BISU be 

permitted to move for leave to introduce their Constitution (Amend-
ment' Bills; and 

(ii) the classifICation and allocation of time to Bills by the Committee, IS 
shown in tbe Appendix. be aarced to by tbe House. 

NEWD~HI; 
July 25, 1~ 

Sravana 3, 1916 (Saka) 

S. MALLIKARJUNAIAH, 
Cluairmllll, 

COIftIrUnu 011 PrillGk Metn~n' 
Bills ad RuolUl;OIU. 



APPENDIX 

sa. MIme of die Bill ad 
No. -.aIIer-iD-cillr. 

1. The Welfue of Pb,-.uy IbadDpped 
...... BII. 19M by Sbii B.L. SIwma 
Prem. 

2. TIle ladiIa PeuJ Code (Ameadmeat) 
BII. 19M (~ of S«fiOfI Jj4) 
by SIIri_ti SaIOj Dubey. 

]. The Code of CrimiuI ProcecIIn 
(AlneDClmeat) Bill. 19M (...tmMdmMI 
of S«IIon 12.S) by Sluimati Suoj 
Dubey. 

4. The ReiJway Protedioa Force (Amead-
_at) BiD, 19M (s..~of _ ... 
lAIIf 11* lor LiMI .,.,.. «c.) by Sbri 
R. Allbinlu. 

5. The BoacIed Labour Syttem (Abolltioa) 
Amendment BID. 19M (A_IItIme", 01 
S«:IiOII 2. ..) by Shri M.V.V.S. 
Murthy. 

6. The Child Labour (Prohibition IJId 
Replatioa) Amendment Bill, 19M 
(A......"., 01 Seclloll 2, •. ) by Sbri 
M.V.V.S. Murtby. 

7. The Compullory EeI_tiOD Bill. 19M 
by Sbri M.V.V.S. Murtby. 

8. The Crop IDIUraJICC Scheme Bill, 19M 
by Shri M.V.V.S. Murthy. 

9. 'DIe Collltirution (Amead_at) Bill, 
1994 (A-u-nr of tutJck 16) by Sbri 
R. Anbaralu. 

10. The Decluation of AaeII by QYiI Ser-
vants Bill, 1994 by Shri K. 
Ramamurthy. 

11. The Coutitueat ~mbly Bill, 19M by 
SIIri K. Ramamwthy. 

12. The Collltitutioa (Ameadmeat) BiB. 
19M (A.......".,., of .".. 16) by Sbri 
K. Ramamurtby. 

1]. The Family Plaaaini Bill, 19M by SIIri 
AakUlbrao ~b Tope. 

BiI No. 

1 of 19M 

,. 
rI of 19M 

28 of 19M 

38 of 19M 

]6'of 19M 

]] of 19M 

]2 of 19M 

34 of 19M 

]5 of 1994 

48 of 19M 

46 of 1994 

49 of 19M 

37 of 19M 

A 2 Houn 

A 2 Houn 

A 2 Houn 

B 2 Houn 

A 2 Houn 

A 2 Houn 

A 2 Houn 

A 2 Houn 

B 2 Houn 

A 2 Houn 

A 2 Houn 

B 2Houn 

A 2 Houn 




